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Hon'ble .Dr._ A. Vedavalli, , Member dJS .
f— Hon ble_.BUr.—S» A.T«ff5i2:vL,„ Member S(Ri)B

..Peti tioner

" T*- ,1 Pas«an,
M. No. I--61 Sewa Nagar,; New Delhi.

Advocates None for pet i t ioner even on the "^nd
-  . call)
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Union.,, of India,. throughL,,„;Shj.
®^Qchi , Secretary, Deptt. of

^  .. SSI. S-! ART, Udyog Bhawan, New
Delhi.

\

_  , , , Sh . . K. V. I rn i raya, Development
,  Commissioner, Office of DC (SSI),

Nirman Bhavan, New Delhi.

r  Sh. M.S.Bairwa, Section. Officer'V
^Seneral Administration), Office ' ?

,  of DC (SSI), Nirman Bhavan, New \
1  Delhi. !

/•c /\_i a- ■•"..Respondentsr  (By Advocates Sh. , V. S. R. Krishna alohgwi th, ^
1  Respondent No.3) t

O R D E'R".; (ORALl-:^,:-

;  - --By Hori'tale- Dr. - a; VedavalT i. M (.T) •
1

-  . , . Heard. '

Sh. N.S.Bairwa,.. respondent No.3 submits that the
j  applicant has been re-engaged w.e.f. 8.9.2000,and has

been performing his duties. He also submits that
conferment of temporary status on the applicant will be
considered at the ^appropriate time as and when he
completes the requisite number of days.

In view of the above position, we are of the
opinion that nothing more survives in the C.P.

C.P. is, therefore, dismissed. Notices
discharged.
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